
Written Answers 

, Slarl P. K.. Deo: !' m:..:;:ananda 
Shrl Bade: 

. ,8Iari M'ohaDMDAd ElIas: 
Slut H. C. Boy: 

Will the Minister of B.... A1raIn 
be pleased to state: 

(a) whether the Union Govern-
ment have persuaded the State Gov-
ernments t(1 set up vigilance machi-
nery in their States to Igbt corrup-
tion; 

(b) the steps taken by the States 
to make a positive move in this direc-
tion; and' 

(c) whether some States have 
pointed out difficulties in making it 

'effective? 

DIe Mlaister 01 State in tile MJais.. 
er,. 01 Home Affairs (Slut Batbll : 
(a) Yes, Sir. The State Governments 
have been requested to set up Vigi-
lance Commissions on the lines of the 
. Central Vigilance Commission. 

(b) The Governments of Andhra 
Pradesh, Maharashtra, Gujarat, 
Madhya Pradesh and Rajasthan bave 
set Up Vigilance Commissions on the 
lines of Central Vigilance Commission 
and the Governments of Kerala, 
Mysore, Orissa, Assam, NagaJand and 
Punjab have decided to set up such 
Commissions. The Governments of 
Madrae, Bihar, Jammu and Kashmir 
and Uttar Pradesh have set up or,a-
ililllltions cillfering in some respects 
from the Central Vigilance Commis-
lion. The Government Of West Benpl 
are considering tbe matter. 

(c) No, Sir. 

Squatters' Coloaies lD Calcutta 

*.1. f 8hrIJMtI ReDu Chakravartty: 
L Sbrl Subodb 1IaMc1a: 

Will the Miniiter' of RellabllltatlOD 
be pleaaed to state the cOncrete me~-
81n't!II being taken to resolve the 
bottleneck in regularising and deve-
loping the squatters colonies in and 
around Calcutta? 
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The MbaIIIter of Bella.ltWtatloD (Slut 
TJlIIi) : Out 011 143 colonies accepted 
for regularillation, 132 colonies have 
been re,ularised in full and 12 in part. 
Steps have been taken to regwarise 
the remaining " colcinies. 

The work of development of 35 
colonies is in progress. Propoaals for 
21 colonies are under consideration. 
In regard to 58 colonies in Tollygunge 
area, development has to be under· 
taken as part of an integrated lICheme 
for which the State Government have 
to set up a suitable agency. Propo-
sals in respect of the remaining colo-
nies are awaited from the State Gov· 
ernment. 

No SPeCial diftlculty has com" to 
the notice of the Government of India, 
beyond the normal legal and proce-
dural requirements in regard to acqui. 
sition. 

RlDdi MecU1IIIl in U.P.S.C. ExamiDa· 
ttHs 

[ 

Sim RamachaDdra Ulaka: 
Slut DbuI_war Meena: 
8hr1 M. L. DwIvecU: 
Slut S. C. S&DIII.Ida: 
Shrlmatl Savltri NIPm: 

.3511'1 Slut Subodb 1Ian8da: Shri P. R. CbakraverU: 
Sbrl K. N. T1wary: 
Slut A. V. Barba ..... : 
Sbri A. N. VIIIp)aDkar: 
SIu1 Vlsbwa Natb Pandey: 

Will the Minister of Rome AJrain 
., ~~plelP..ed J«> ):~f.er to .tlie· reply. given 

to l1nstarred Question No. 37 on the 
27th May, 1964 and state: 

(a) whether Government have sinc& 
considered in consultation with the 
U.P.S.C. the question Of introducing 
Hindi as optional medium of U.P.S.C 
examinations; and 

(b) if so, the nature of decision 
arriVed at? 

The Deputy MbdBter in the MJDIs· 
try or Home Affaln (Slut L. N. 
MiIbra): (8) and (b). It has been 
agreed that Hindi might be intro. 
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duced as ail optional medium with 
effect from the examination to 'be 
held from September 1985, provided 
necessary methods and techniques caD 
be evolved by the Union' Public 
Service Commission in the lnaanwhile 
for maintaining a common standard in 
the evaluation of examinatiOn papers 
written in English Bnd Hindi. The 
Union Public Service Commission are 
still considering this matter. 

BehaItUltatioD lD Caehar 

·360. SbriDaU JrotsQa Cb4Dda: 
Will the Minister of BehaItUltaUoD be 
pleaSed to state: 

(a) whether Government have taken 
stituted in 1962 to enquire into the 
failures of the Indian Tea Association 
Scheme in Cachar which was sane· 
tioned by Government for the rehabi· 
litation of the lormer East Pakist'in 
refugees have submitted any report; 

(b) if so, what are the recommen~ 
dations; and 

(c) if not, the reasons for delay? 

The MlDls&er 01 BehabUlta&lon (Shri 
TJaci): (a) No, Sir. ' 

(b) Does not arise. 

(c) The Committee was set up in 
the last week of September, 1962., The~ 
Secretary of the Committee, an ofllcer 
of the Assam Government, was 8U~' 
sequently transferred from Silchar 
and another otllcer was appointed in 
his place as Secretary in June. 1983. 
As this was an old scheme, coHectlon 

\' of all relevant recoros took time and 
the first meeting was 'held on 13th 
September, '11163 and the second meet· 
ing on 30th November, 1963. There-
after, the Cemmittee ,could not meet 
as 'the official member. were pre. 
occupied with,·tJle, urgent problems 
arising •• a HlUlt of the frah Inftw!: ' 
of migrantl from But ~'I'he 
ChairmaD wa. also pnt-occupted 
with an other ustanment for 'Some' 

time. The Committee is, however, 

being directed to complete its work 
and submit its report soon. 

ReIIoluUODI Of LueIuaow MasUm 
Coaveutlon 

·361. Shrt S. N. Cbatarved1: Will 
the Minister of H_ AtraIni be 
pleased to state: 

(a) whether Government have taken 
note of the speeches made and re8O~ 
lutions padd at the Muslim Conven-
tion held recently at Lucknow and 
found them unobjectionable and oon-
ducive to amity and good relations 
between the communities; and 

(b) if not, the action Government 
propose to take in the matter? 

'1'he Minister of HOlDe AtraJrs (Slarl 
NIUUIa): (a) Taken as a whole Gov-
ernment do not cons1der the apeeches 
made and the resolutions passed at 
the Muslim Convention objectionablll 
from the legal point of view but they 
were not satisfactory from the point 
of view of communal harmony, 

(b) Does not arise. 

BIDc BuIld, at Dbaua 

f.-. S~ ,Pr K. Deo: Will the 
Minister of BC111f8 Mairs be pleased 
to state: 

(a) whether an armed platoon of 
Delhi Police was sent to the RiD. 
Bund at Dhansa near Na,jafgarh to 
pre~t people from causing breaches 
in it to release flOOd water; 

(b) whether any overseer of the 
Punjab Government was arrested 
while causing breaches on the Bund; 
and 

(c) if so, whether any ease was ins-
tituted against the afpresaid overseer 
aDd the ~ult thereof? 

~ ~ MJDII&er iD tile MiDIs-
try ol lioiDe oUairs (Sbri L. N 
MIshra): (a) Yes; Sir. 

(b) and (c). Yes, Sir, the case f!l 
still under investigatIon by the DP.lhl 
Police. ' 




